
STATEMENT OF OBJECTS AND REASONS 

Tl)e Committee on National Integration and Regionalism appointed 
by the National Integration Council recommended that article 19 of 
the 'Constitution be so amended that adequate powers become avail-
able for the preservation and maintenance, of the integrity and 
sovereignty of the Union~ The Committee were further of the view 
that every candidate for the membership of a State Le~!l1ature or 
Parliament, and every aspirant to, and incumbent of, public office 
should pledge himself to uphold the Constitution and to prcs~rve the 
integrity and! sovereignty of the Union and that forms of oath in the 
Third Schedule to the Constitution should be suitably amended for 
the purpose. It is proposed to give effect to these recommendations 
by amending clauses (2), (3) and (4) of article 19 for enabling the 
State to make any law imposing reasonable restrictions on the 
exercise of the rights conferred by sub-clauses (a), (b) and (c) of 
clause (1) of that article in the interests of the sovereignty and in-
tegrity of India. It is also proposed to amend articles 84 and 173 and 
fonns of oath in the Third Schedule to the Constitution so as to pro-
vide that every candidate for the membership of Parliament or State 
Legislature, Union and State Ministers, Members of Parliament and 
State Legislatures, Judges of the Supreme Court and High Courts and 
the Comptroller and Auditor-General of India should take an oath 
to uphold the sovereignty and integrity of India. 

2. The Bill seeks to achieve these objects . 
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